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For the revenue / T<TET Shri P. N. Barnwal, CITDR

AR @

ORDER / 3121

Per Pradip Kumar Choubey, JM:

This is the appeal preferred by the assessee against the order of the Ld.
Commissioner of Income Tax (Appeals)- AddI/JCIT(A)-1, Vadodara (hereinafter
referred to as the Ld. CIT(A) dt. 10.06.2024 for the AY 2021-22.

2. At the time of hearing, a letter dated 26.12.2024 was placed before us from the
Ld. A.R requesting the Bench to allow the withdrawal of the appeal. Accordingly

accepting the request of the assessee we dismiss the appeal as withdrawn.



L.T.A. No.1664/Kol/2024
Assessment Year: 2021-22
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In the result, the appeal of the assessee is dismissed as withdrawn.

Order is pronounced in the open court on 17" January, 2025

Sd/- Sd/-
(Rakesh Mishra/Teher 34) (Pradip Kumar Choubey /969 AR BIE))
Accountant Member/o@r &g Judicial Member/=a1R¥e &g

Dated: 17" January, 2025
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